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CHHATTISGARH ACT
(No.18 of 2002)

THE CIHHATTISGARH ADHYAKSHA TATHA UPADHYAKSHA (VETAN
TATHA BHATTA) (SANSHODHAN) ACT, 2002

An Acl further to amend the Chhatlisparh Adhyaksha Tatha Upadhyakasha {Vetan
Tatha Bhatta) Adhiniyam, 1972 (Na. 27 of 1972).

Be it enacied by the Chhattisgarh Legisiature in the Fifty-thicd Year of the Republic of
India as follows :—

l. (i} This Act may be called the Chhauisgarh Adhyaksha Tatha Upadhyaksha {Vetan Shori title and Com-
Tatha Bhatta) (Sanshodhan) Adhiniyam, 2002 (No. 18 of 2002). mencement.
(i) It shall come inte force from the daie of its publication in the Gazetle.

2. In Scclion 4 of the Chuastisgarh Adhyaksha Tatha Upadhyaksha (Vetan Tatha Bhaita)  Amendment of See-
{Sanshodan) Adhiniyam, 1972 (No. 27 of 1972) (hereinafter referred 1o a Principal Act) -— lion .

(n In sub-section (1) of Secuon 4, alter words “of a fumnished”, the werds “oftice
cum"” shall be substituied.

(2) Explanation afier sub-section (I} of Section 4 shall be omitted.
(3 Sub-Section (4) of Section 4 of the Principal Act shall be omitted.
(4) In sub-section {5} of Section 4 of the Principal Act after the wards "repairs and

maintenance” the words "and furnishing” shall be added.

(5} After sub-section (5) of the Principal Act, the following explanation shail be
inserted, namely :—

Explanation :-— For the purposes of this Section "residepue” includey the stalf
quarters and other building appuricnant (thereto and the garden
thereof and "maintenance™ in relation 1o a residence ineludes
the payment ol Jocal rates and 1axes and the provision of
eleciricity and water.
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CHHATTISGARH ACT
(No. 17 of 2004)

THE CHHATTISGARH ADHYAKSHA TATHA UPADHYAKSHA, NETA PRA'I'IPAKSFL\

VETAN TATHA BHATTA VIDHI SANSHODHAN ADHINTYAM, 2004,

An Act further lo amend the Chhattisgarh Adhyaksha Tatha Upadhyaksha (Vetan

Taiha Bhatta) Adhiniyam, 1972, The Chhattisgarh Vidhar Mandal Neta Pratipaksha (Vetan
Tatha Bhatta) Adhiniyam, 1980.

Be it cnacted by the Chhattisgarh Legislative in the Fifty-Fifth year of the Republic of

India o5 [allows :-

1.

M

Adbiniyam, 1972 {No.270l1972),~

M This Act may be called the Chhattis-garh Adhyaksha Tatha Upadhyaksha,
Neta Pratipaksha Vetan Bhatta Vidhi Sanshodhan Adhiniyam, 2004.

2 Itshall come into force from the date of its publication in the Gazele.

Part-]  Amendment to the Chhatlisgarh Adhyaksha Tatha Upadhyaksha (Vetan Tatha
Bhatta) Adhiniyam, 1972 (No. 27 of 1972},

In Section 3 of the Chhattisgark-Adhyaksha Tatha Upadhyaksha (Veran Tatha Bhatma)

Q) In sub-section (2) for the words “Three Thousand™ the words “Five Thou-

sand” shall be substituted, and

i) In sub-section (3) for the words “Six I-lundrcd" the words “Seven Hundred
Sixty Beven™ and for the words “Five Htmdrcd" lhe words “Seven Hundred
Fifty” shall be substiwted,

Part-Il Amendment to the Chhattisgarh Vidhan Mandal Neta Pratipaksha (Vetan Tatha
Bhaita) Adhiniyam, 1980 ('No 8 of 1980).

In Section 4 of the Chhathsgarh Vidhan Mandm Neta Pratipaksha (Vetan Tetha Bhaila)
Adhiniyam, 1980,

Short  tille apd
Cammencement,

Amendment
Sectlan 3.

Amendment
~ Scctlgn 4.

{i In sub-§ec|ion (2) for the words “Three Thbus’and" the words “Five Thou-

sand™ shall be substitted, and

{ii) In snb-section (3} for the words “Six Hundred” the words “Seven Hundred
Sixty Seven” shall be subsituted.
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CHHATTISGARH ACT
(No. 11 of 2022)

THE CHHATTISGARH ADHYAKSHATATHA UPADHYAKSHA
(VETANTATHA BHATTA) (SANSHODHAN) ADHINIYAM, 2022.

An Act further to amend the Chhattisgarh Adhyaksha tatha upadhyaksha

(Vetan Tatha Bhatta) Adhiniyam, 1972 (No. 27 0f 1972).

Be it enacted by the Chhattisgarh Legislature in the Seventy-third Year of the Republic

of India, as follows :-

L.

(1) This Act may be called the Chhattisgarh Adhyaksha Tatha Upadhyaksha
(Vetan Tatha Bhatta) (Sanshodhan) Adhiniyam, 2022.

2 It shall Come into force on the date of its publication in the Official Gazette.
For the existing Schedule of the Chhattisgarh Adhyaksha Tatha Upadhyaksha

(Vetan Tatha Bhatta) Adhiniyam, 1972 (No.27 of 1972), the following Schedule shall
be substitubed, namely:-

Short title and
commencement.

Amendment of
Schedule.

“SCHEDULE
[see Section 1-A (a)]
SPEAKER
Section Pay/Allowance Amount
Particular
) @ ©)
Section 2 Salary of Speaker Rupees 47,000
per mensem
Section 3(2) Constituency Rupees 73,000
allowance to the Speaker per mensem
Section 3(3) Daily allowance to the Rupees 2,500
Speaker per day
DEPUTY SPEAKER
Section Pay/Allowance Amount
Particular
) @ (©)
Section 2 Salary of Deputy Rupees 35,000
Speaker per mensem
. Constituency Rupees 70,000
Section 3(2) allowance to the Deputy Speaker per mensem
Section 3(3) Daily allowance to the Rupees 2,500
Deputy Speaker per day”
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